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FHY F 78 AR FAT A FFA A
FrAT & wfasfal £ 8 ¥ saard §
T WL A 07q | FrgAf-oga @auq
& gEAMERTAT ®T I H AFC w9 fq@ar
FC ofsqs wrsfeT 7 Agordt F@
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FAFATINIRAE AT ARA 5
FgT AT | FHE &7 qg WY FgAr o1 fF
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sttt fFfomdn & sgamew
gur gt va¥ IR ¥ ¢ sl
IS T W AT 91 KX 4g  FILEET
T4 & GHY ¥ FIHAA TE 6 & AT
a® ¥ it wafoat g oF Ay awg ¥
FTLEM T SWEFA g 997 qifgd 47
agt S qTO AT QIR IJEF AR ¥ F@
gaTar wir At} qfFT @ owmA ¥
T 3T 1A FT @I FI@ g vay i
# Fgr AT ¥ 9 FAA X A Ardy
famfoat #t #@ go gfrardt aaat #
fr=are @ & far

g FF T o frfefaam &
F1 § 78 @ Tone frfefasn & s7
TR wl A agawa U ¥ alw 1
iy Aa A e Aq A oY vy fadr o
& fqa®r & gAMAT TIgaAT 80

“But many in the plant felt disgust-
ed at the ill-timed report of the
Committee on Public Under-
takings, which, to quote ome ‘brought
back the dirty linen for a second wash
in the public.” Itis to bz hop.d that
the Committes on Public Undertaking’s
report would turn out to be nothing
more thap kindling the dead fire.”

CHAITRA 21, 1891 (SAKA)

Papers Laid 222

W M ¥ W gETEEIET # WA
ofses seefer w4& =1 fori &1
AIRT FIA & &1 HT | A T FH
FA § wlediga? FTOIIT & gw@d
FTA gaEr & oFar frzg da@ @
ez 1 gafad oY &7 Ao fadranfa-
FI F IAT § FI7 G frger qrasq
F1 gt a1 forar § su% sfafas sEm
& mfawrdr W ga¥ wfrer 9 &, S
e awl & wee @ S & it Ared
R qard 5 gafeg & agm fe
fas w@a ¥ § W@ 7 I gq
FreETT & wHEY, 7w @ e ¥
T W N F IR A 77 AOAAT
fadmfes wfafe & sy & fear
Sl

MR. SPEAKER: I think the Minister
will require some time,

The Minister of Petrolenm and Chemicals
and Mines and Metals. Dr. Triguna: I will
have to verify from the officers concerned.

MR. SPEAKER: You can have time
for two days. We will take it up on
Monday.

12.55 hrs.
PAPERS LAID ON THE TABLE

Annual Report of National Research Deve-
lopment Corporat.on of India and Report of
National Institute of Foundry and Forge
Technology.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): On behalf of
Dr. V. K. R. V. Rao,

I beg to lay on the Table.

() A copy of the Annual Report
(Hindi and English versions) of
the National Research Deve.opment
Corporauon of India, New Delhi,
for the year 1967-68 along with the
Audited Accounts and the comments
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[Shrimati Jahanara Jaipal Singh]

of the Comptroller and Auditor-
General thereon, under sub-section
(1) of section 619A of the Com-
panies Act, 1956.
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(2) A copy of the Report of the Natio-
nal Institute of Foundry and Forge
Technology, Ranchi for the years
1966-67 and 1967-68.

[ Placed in Library. See No, LT-687/69.]

NOTIFICATION UNDER AIRCRAFT ACT

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH):
Ibeg to lay on the Table a copy of the
Aircraft (Second Amendment) Ru'es 1969,
published in Notification MNo. G. 5. R. 544
in Gazete of India datcd the 8th March,
1969, under :ection 14-A of the Aircraft
Act, 1934 together with an explamatory
note. [Placed in Library. See Wo. LT-
688,69.)

REVIEW BY GOVERNMENT ON WORKING OF THE
SHIPPING CORPORATION OF INDIA LIMITED AND
ANNUAL REPORT OF THE SHIFPING CORPORA-
TION OF INDIA LIMITED, ETC.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
I beg to lay on the Table;-

(1) A copy each of the following papers
under sub-section (1) of section 619A of
the Companies Act, 1956:-

(i) Review by the Government on the
working of the Shipping Corpora-
tion of India Limited, Bombay, for
the year 1967-68 (Hindi and English

verzion).
(i) Annual Rcport of the Shipping
Corporation of India Limited,

Bombay, for the year 1967-68 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library, See No. LT-689/69. ]

(2) Following statements showing the
action taken by Government on various
assurances, promises and undertakings given

APRIL 11, 1969
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by the Ministers during the various sessions
of Lok Sabha shown against each :-

(i) Statement No. I

Seventh Session, 1969 (Fourth Lok Sabha)
(ii)  Supplementary
and 111
Sixﬂl‘Session, 1968 (Fourith Lok Sabha)

Statement Mo, - 1

(iii) Supplementary Statement
and X
Fifth Session, 1968 (Fourth Lok Sabha)

No. IX

(iv) Supplementary Statement No. XVI
Fourth Session, 1968 (Fourth Lok Sabha)

(v)  Supplementary Statement No. XI
Third Session, 1967 (Fourth Lok Sabha)

(vi) Supplementary Statement No. XVIIl
Second Session, 1967 (Fourth Lok Sabha)

(vii) Supplcmen!ary Statement No. XVI
First Session, 1967 (Fourth Lok Sabha)

(viii) Supplementary Statement No. XVIII
Fourteenth Session, 1966 (Third Lok Sabha)
[Placed in Library. See No. LT-690,69.]

MARKET LOANS BY THE CENTRAL GOVERNMENT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI): I teg to lay on the Table a copy of
Notification No. F4 (1)-W&M 69 publiched
in Gazette of India dated the 10th April,
1969 regarding Market Loans floated by
the Central Government in1969-70 (Hindi and
English versions). [Placed in Library. See
No. LT-691;69.]

SHRI 5.M. BANERIJEE (Kanpur): About
item No. 7, Sir, I bave sought your permis-
sion to raise a point. Many such assurances
given by the ministers have not been
fulfilled.

On 14th March, 1969, Shri Vidya
Charan Shukla gave a solemn assurance in
this House regarding the Government's
lenient policy to be implemented in the
case of employees who lost their jobs or
suspended, etc. He said: '

“Even terporary  cmployees. It
will te applicable to them. Althuogh



